are really necessary for them
&id:'{he country at largé. Apari :;1om
fist; there is bardly any other poini
'exteépt the violation that is brought to
‘olir nolice. We finy even in this sart:
tuldr instance whith he Bas mentioned
that 1t did not reflect any violation of
the Contingency Fund of India Act
What bappened wac that certain items
“wire wrongly classified in the accountg
shd this matter was dealt with by the
Fablic Accounts Commuttee ang re
of extess expendifure 1s
being taken up I think this chould
ity the fears or doubts in the minds
of hon. Mambers and I request thot
the Bill may be passed
' SHR1 DINEN BHATTACHARYYA
Bir. there is no quorum in the Houvwe
MR CHAIRMAN The Bell iz hemrp
rung,
Now, there ;2 quorum,
The question 1s
“That the Bill further to ~mend
the Contingencs Fund of India Aet
3950 be taken .ntp consideratun”
The motwn 1wag adopted
MR CHAIRMAN We 1ake up
clause-by-cluuge con<deration The
quevtion 1’ .
“That Clause ! stand part of the
Bill’

The motiny wae adopted
Clguse 2 was ndded to the Bl
MR. CHAIRMAN The question »*
“That Clause 1 the Enacting Formula

and the Title stand part of the Bill"
The motion waos adopted
Clewse 1, the Enscting Formula
and the Title were ndded to the Bll.

SHRIMATI SUSHILA ROHATGI-
Sir, with your permussion, [ beg to
meve;
* the Bill be passed.”

MR CHAIRMAN: The auestion s
“That the Bill be passed.”

The wmotion woz adopted

1545 wew. T
OCONBERVATION OF FOREIGN EX-
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OF REVENUE AND BANKING
(SHRI PRANAB KUMAR MUKHER
JEL). Sir, ag the hon Menibers .ape
aware, in December, 1974, Parhamept
enacted the Conservation of Formgn
Exchange and Prevention of Smuggling
Activities Act, 1974 to 'etuin persons
engaged in smugghng, foreign ex-
change racketeering and related activi-
ties When the Proclamation of Emer-
gency necessitateg by internal dis-
turbances was 1ssued on the 25th Juoe
1975, 1t became necessary to further
sirengthen the provisians of law to
effectively deal with the aforesaid pes-
sons dumng the emergency, The
Conservation of Foreign Exchange and
Prevenmtation of Smuggling Activitie<
Act, 1974 was therefore, amended on
1st July, 1875, by the insertion of »
special provision in the form of section
12A of the Act This section enablec
the Government to 1ssue a declara-
tion i, respect of g person detained
under the principal Act to the effect
that the detention of such g person :<
necessary to deal effectively with the
emergency Wherever «uch a decls-
ration is 1ssued the statutorv require-
mentg gf communication of grounde v’
detention to the detenu within fire
days of his detention and reference nf
hiz case to ap Advisorv Board withm
thirty -five days of his detention are
froren during the period the decla-
ration remaing in force The mamn
puropnse behind incorporation of the=e
special provisions was that c<ome of
the smugglers and foreign exchange
racketeers had been posing a serious
threat to the economy and thereby to
the security of the nation owng to the
vast resources and influence at theu
command. During tha present cimer-
gency the observance of the aforesaid
statutory procedural requirements wese
not considered to be in the larger
interesis of the nation.

These special provisions would have
in the normal courge ceased to have
effect on the 25th June 1976 If theese
had been allowed to lapse. there would
have been a serious set back to the
operations designed to combut smug-
gling and foreign exchange manupula.
tions It is, therefore, proposed to ex-
tend the period of operation of the spe-
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clal provisions contained in section
12A of the Act by another twelve
months, For the removal of doubts,
it is proposed to clarify that every
declaration made under the aforesaid
provision before the 16th June, 1976
would also continue to remain in force
during the extended period.

In view of the urgency of the matter
the President promulgatej the Conser-
vation of Foreign Exchange and Pre-
vention of Smuggling Actlvities (Am-
endment) Ordinance 1976—No. 8 of
1976—on the 16th June, 1976, The
Bill seeks to replace the provisions of
the Ordinance.

I beg to move-

“That the Bill further {0 amend
the Conservation of Foreign Exch-
ange and Prevention of Smuggling
Activities Act, 1974, be taken into
consideration ™.

MR. CHAIRMAN : Motion moved :

“That the Bill further to amend the

Conzervation of Foreign Exchange

and Prevention of Smuggling Acti-

vities Act, 1974 be taken into consi-
deration.”

SHRI DINESH JOARDER (Malda)
Sir. we have heard the hon. Minister
and al-o it has heen stated in the Sta-
temen; of objects and reasons that if
the provisions had been allowed to la-
pee, that wouid have created a serious.
set-back to the anti.smuggling opera-
tions If this is the purpose under
which the provision under section 12A
of the Act hwas been extended for an
other period of 12 months totalling to
24 months what would happen after
that? You may again come forward
here for a further extension of this
period on the same plea of a serious
set.back in the anti-smuggling opera-
tions,

Is the Government thinking cf ex-
tending the emergency for an indefinite
period so that this draconian lnw may
continve for an indefinite period?
(Interruptions) Here 1 am talking ab-
out this particular amendment to wec-
tion 12A dealing with the anti-soclal
elements, gmugglers who are behind
the bars ang not those why had been
given any gcope for going to the court,

Awmity Bu -

not be allowed to go to the courty for
seeking any relief—thmt provisiom
should be there, Normal laws of the
country like the Indian Penal Code
and also the amendment to that code
and the Criminal Procedure Code
which we have passed are alsp there.
There shoulg be a provision under that
Act that when a particular person has
been found guilty of that particular
offence, there should be a public

sorts of difficulties to the Govern-

know the names of the guilty persons
responsible for foreign exchange ra-
cketeering. The nameg of such persons
should be publicly censured. If this
is not done the people at large will
not know about these persong guilty
of smuggling and foreign exchange
racketeering Further, they will have
the scope of maintaining the same
social status even after they come out
of the prison. They wil] be getting the
same social status and free entry into
the society. Government must take
some definite steps and the people at
large should know as to the steps be-
ing taken by the Government against
the smugglers and the foreign exch-
ange racketeers.

A few days back we learnt that
about 65 residences belonging to peo-
ple having connections with big busi-
ness houses have been searched and
certain amount of money has been
seized from their lockers. In this sear-
ch certain big business houses are in-
volved. A comprehensive list bas mol
ag yet been published as to the names
of the persons detained m %AA:;
ang particularly under
this Act. What are the properties thal
have been attached and what is the
amount of money that hak' bees
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recovered from them. I would alw
~I_§bmmmm.mm
w8 'to bow they propose to have a
«heck so that these persons when they
are released after some period—you
ciitnot extend these sorts of provisions
for an indefinite period—will not in.
dulge into similar activities in future.
Government must take certain mea-
sures {9 stop them from taking up
shmilay activities m future. What are
the views of the Government in this
respect? How will these persons and
heir properties be deslt with? It is
not clear,

Also the persong who are not yet
detained ang who have been indulging
ia smuggling activity on the northern
and eastern borders are finding new
ways of carrying on these activities.
‘There are some organisations and some
agencies which are lying low st the
moment. Ag soon as the emergency
is over, they might again come to the
surface and carry on their artivities
‘What steps are being taken to rheck
and stop these activities once for all?
‘What steps are being taken tn see that
these activities are stopped in other
farm, racketeering in foreign ¢xchange
and smuggling activities, in other parts
of the country also? A few days ago
in Bangalore, I think, the hon. Minis.
ter, Shri Pranab Mukherjee, held a
comference with officials of the Home
Ministry, police officers and cther offi-

* cers to see tg it that smuggling acti-
vities do not come to the surface on
the svuthern and eastern coasta] areas
of the country, There is apprehensio
on this score. We know thal smugg-
ling activities have not been stopped
altogether.

Then there is this over-invoicing
and under-invoicing n foreign trade
indtslged by big monopoely houses.
You are giving them all sorts of con-
cessions, to the jute industry. textile
industry, sugar industry and many
other indusiries. This heg been dis-
cussed here earlier. By under-in-
voicing and over-invoicing, these
houseg keep a large part of the foreign
exchange earmed in foreign banks.
Many of the persoms ongaged in this

foraign exchange
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racketesging  have

Foreign Exchange 19
&e. (Second Amdt) But

devosited this money in foreign banks.
What are you going to do about it?
‘Have you besp able to seize gny of
thess amounts in those foreign banks?
Actually, we sre not in the know of
how Government gre aole to check
this kind of forelgn exchange racke-
teering and smuggling activity, 1t is
not clear. Even thig detention js a
very temporary provision We want
Government to take definite steps on
these lines.

SHRI B. R, SHUKLA (Bahraich):
Smugglers of angd racketeers jp, foreign
exchange acquired fabulous wealth by
their anti-social, anti-national and
clandestine activities and when such
activities assumej gplarming propor-
tions, Government was compelled to
bring forward a Bill in 1974, the Con.
servation of Foreign Exchange and
Prevention of Smuggling Activities
Bill which was passed. Smugglers and
racketeers are only a species of the
wider class of smugglers of goo-is from
foreign countries and also smugglers
of Indian goods to foreign countries.
Their activities hag become all the
more serious when the emergency was
proclaimed on June 28, 1975. There
was a tremendoug salutary impact on
the activities of those persons. Many
of them were put behing bars Along-
with various other fiscal measures, this
measure went a long way to curb their
activities. If any measure in the coun-
try had been -idelv acclaimed by the
people, by the Members of the Opposi-
tion includin? Marxists, it was this
measure. The whole House is beh:nd
the government in extending its sup-
port to the measure because every-
body is fed up with the activities of
the smugglers.

16 hrs.

Now the grievance of Mr, Joarder
is that the House has not been taken
into confidence by disclosing the
names of the big sharks Perhaps he
is not realising that it would not be
in public interest to publish their
naspes at present. When normalcy re-
turns and when the economic siiua-
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tion is brought under contro] the'nanie
of every smuggler should be puhlished
prominently in newspapers ang it
should be announced on the radio,
For reasons known to the government
they think this perhaps is not the time
to do so.

The extension of the provisions of
the original Act is sought by the Gov.
ernment Everybody thares the view
of the government that the leopard
hag not changeq its spots within =&
short span of one year, Smuggling
and racketeering in forelgn exchange
are not sporadic or isolated in nature
or done at the spur of the moment.
It is anp ingrained habit of the smug-
glers, In order to bring home to them
that they should not repeat those geti-
vities it is necessary that the provi-
stons of the Act should remain in ope.
ration for a longer time than a short
span of one year.

Now 1t has been said that even the
worst criminal deserves g fair tnal;
there should be g regular prceeeding
in g court of law and there should be
an opportumty to the criminal to know
the chargeg against him gng what evi-
dence is there That procedure 1s
apphicable to normal times; when the
nation 25 passing through a critical
period and crisis the normal function-
ing of the court should not have pre-
cedence over emergent provisions like
this. They are also not ordinary cri-
minals They are big sharks with in-
ternational ramifications ang associa-
tions They are connected to big per-
sons even in thig country  They have
their own haison with political per-
sonk also, These big sharks cannot
be brought withun the net of the ordi-
nary crimimnal law, they will break
that net So, to punish them effec-
tively nothing short of the provisions
of the Act now being extended will
meet the necessity of the situation,
1f any measure is going to be retrain-
ed 8¢ a permanent measure, it should
be on the lines of the present Bill
Otherwiee, vulgar display of wealth,
threatening the economy, running of

Andt) Bil

blask -markets, having p parsljel 'm.
nomy, efe —~all these phenomena would
be -recurring. .

wi;hihmwords. 1 support the
Bill

SHRI PRIYA RANJAN DAS MUNEI
(Calcutta—South): Sir, I congratulate
the minister for the efforts taken h'_
his ministey to save the country from
the smugglers, speculators and persons
possessing huge foreign exchange
without know ledge of the government.
This 15 a simple amending Bill ex-
tending the Life of the parent Act. Mr.
Joarder said, this sort of piecemeal
legislanon will not help I do mnot
agree with him. When there is emer=
gency, some of the constitutional pro-
visions hke fundamental rights can-
not be claimed by the citizens We
have jbserved that previously smug-
glers and other economic offenders
used to take advantage of the situ-
ation and after getting bail from the
court, they used to hide themselves,
with all their property So, the gov-
ernment had no alternative but to
bring forward some stringent
measures Nobody can say when the
emergency will be withdrawn, It is
not possible for the Finance Minister
to say that this sort of legislation will
be ended on a particular dav I do
feel that such amendments are wel-
come us they weaken the nerve and
pulse of the people in the wunder-
world,

Apart from paying my compliments
to the mimistry and the minister, I
submit that some more efforts should
be made, It is true that after 1974 ¢ill
the end of 1975. this ministry has
taken a number of steps to unearth
black money, foreign exchange etc
ang also to deal with smugglers having
international commections. We have
found some serious things in desling
with them. Fortunately I have taken
a special effort to publish the docu-
ments in a journal in our State. In &
series of articles, I have ventilated the
habits of the sriigglers. Apart 'from
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thelr trade the smugglers have built
up a soelety itself in, which their
«children and other family members
fee] that this 15 not a crime but a sort
of profession which should be main-
tained by the family members. In the
Ca'icut area of Kerala and in some
parts of Surat, 1 had the privilege of
meeting a few young men, who were
upright in character and good in
academic results, but with a bad back-
ground. Their relations are still be-
hind the bar. It appears somehow or
-other, due to the inefficiency of the
administration long ago, this business
was accepted as a social deal by these
groups of pecple, The main contacts
that they have built up in this country
is, first, with the Middle East and,
secondly, by the border States in the
western side of Punjab with Pakistan
and, on the north-eastern side, with
Nepal and, of late, with Bangladesh.

I came te know during my investiga-
tion that smugrling was conducted not
only in goods of this country but also
there was some ichuman trade in blue
films They used to engage poor
Indian girls for this inhuman pro-
fession and the blue films used to be
exporteq to the Middle East countries
by the smugglers. Since these cases
are under investigation, I do not want
'to disclose their names in the in-
terests of the country. This is how
the people of the under-worly used to
‘operate for the last so many years,

I am sorry to say that the officials
of the Finance Ministry, specially of
the Department of Revenue and Ex-
penditure, are not doing proper justice.
according to the policy evolved by the
‘Government. I am not suggesting that
they are meking discrimination be-
tween A and B. At the same time,
there should be a broad outlock. A
few days back I heard over the AIR
that Shri Biswajeet Chatterjee was put
behind the bais and kept in the Delhi
prison for violation of the income-tax
rules and that he wag releaseq the
next day. ltismdthatyoudjdmt,
though he was & noble man by heart

etc. (Second Amdt.)  Bill

and he has donated a lot ¢f his sarning
for the cause of the people, I am glad
that Government did not spare these
people. But at the same time, I hdve
to express my disappointment about
the way in which some of the people
connected with the Bombay film in-
dustry have been dealt with.

I have explaineg on an earlier
occasion how these people connected
with the film industry managed to get
foreign exchange when they were
abroad and how they kept it in their
foreign bank accounts. First they will
send their middle men to make all the
arrangements. Yes the very same
people were awarded Padmg Shri
and they used to be invited for al} the
film festivals I have to express my
disappointment that not even one big
shot has been toucheg vet. I would
gupeai to the Minustry to make further
investigations in the matter and see
thst proper justice is done to all people
without any discrimination.

Secondly, I want to say how the
monopoly house: operate through
smugglers. For example, Birla, Jalan,
Bajoria or Modi will never deal direct~-
ly with s smuggler, They do it
through their middle men. When there
was a shortage of nylon yarn, for ins-
tance these big monepoly houses used
to have dealings with the smugglers
through middlemen. It at all he is
caught, it is the middle men who will
get the punishment. The officials have
never tried to fnd out who are behind
these middlemen 1If an enquiry is
madetaﬂndoultbermlpeople be-
hind them, I can say with confidence
that a large number of people belong.
ing to these big business houses would
have to be detained. Some of the
young people are employed by the big
business houses as Accounts Assistant
on g salary of Rs. 500 or Rs. 700. When
there is any shortage of any raw
material. they are asked to deal with
the smugglers, and if they are sve-
cessful in thewr deals, they are pro-
moted and given some perquisites. OF
course, in some cases they are catight
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by the Govermnent and put behind
the bars or even shot dead. Yet, those
who patronise them are not touched.
This is not proper. They should find
out the real people behind them and
punish them.

It is good that Government have
devised a mmachinery to deal with
people within the country. They are
detained withowy being sent even to a
court, and I am giad about it. But
what is the rtep which they are going
to take to decl with those Indian
citizens who often go abroad and keep
their accounts in Swiss banks, or
speculate international market, or
purchase some flats binami in West
Germany, London or Paris, and come
back again. There are a number of
these people in this country in the big
business houses and also in other
circles. I know some of them but I
cannot give out their names because
life would not be safe if they are not
detained I know apn industrialist
whose total capital investment is under
Ry, 1 crore, whoee three units in West
Bengal have bten taken over by Gov-
ernment anid made into mx. They go
abroad ten times a year. I cannot
understand why they go abroad so
often and what they do there, but
they are moving nicely and gafely.
The Minister belongs to my State and
he understand; what I say. He is
aware of the mmtter,

I know him, he does not spare any-
body. I have every faith in his cour-
age, because & year and a half ago
while he was very young in this Minis-
try—I am not ta'king of his age, he
is now maturr—he was in Bombay
City ang I took him without police in
a taxi. I asked him to introduce him-
self as a young man who was going to
get married who would like to pur
chase some very good perfumes etc.
He did 30 and easily purchased a few
things which were found to be foreign
goods. He dealt with them through
hip officers. But it is not possible for
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with the Home Ministry, he will
take proper steps.

1 will be extremely glad if the
Minister can tell us apart from the
citizens who ere detained how many
officials of the income-tax and cus-
toms department as also the Mins-
try have been detamned, because
there is an opinion that some of
them have links with smugglers and
hence the arnti-smuggling operations
could not be carrieq through wvery
successfully.

With these words, 1 pay my com-
pliments to the Minister and the offi-
cers m his department who tock
great risks during the emergency.
The lives of some of thern were at
stake, hut with the encouragement
of Parliamen: I hope they will
march shead,

SHRI C. X CHANDRAPPAN
(Tellicherry): 1 rise to support this
Amendment Bill, and I have no
hesitation in saving that the Govern-
ment has taken some good steps in
its operation against the smugglers.
I feel that the action of the Govern-
ment against the smugglers has to
continue. That can be understood
only if you understand the magnitude
of the problem as we are facing
todsy. According to the Govern-
ment's staterment, they have alresdy
ordéred detention in respest of 2519



001 Commrvation uf~ SRAVANA 28 1398 (SAKA) :

perasons and there are still 348  per-
‘sons Who are gt large. I think, Gov-
-erament have been given suilicient
powera by Parliament to deal with
“these people, and we have extended
our support continuously whenever
QGovernment came forward seeking
more and more powers to deal with
smugglers, But here I musg say that
the actions taken by the Government
o pat down the smugglers are rather
weak T agree, they have conducted
#0 many raids; 1 have got the figures;
in 1978 they corducted 49,555 raids
and they got Rs, 60 crores worth of
goods; in 1675, 04,569 cases were
detected and the money realised by
way of goods was Rs. 45 crores;
during the six months of this year,
1976, more than 12,000 cases were de-
tected ang wore than Rs. 12 crores
<vere collected. With all these fhat
Government has done, I do not think
ghat they can claim that they have
womplete'y imwmobilised the smug-
glere. "They have not ‘That is why,
seven Juring the period of Emergency,
during the last six months, they
«<ould find out another 12,000 cases.
“They bave not succeeded in complete-
ly smashing the ramifications creat-
ed by tha smugglers in our eountry.

Now, what is happening in the
world of sruugglers? The newspapers
are full of reports. I think, the
Ministry might have knowledge about
it. In the western coast of this coun-
try, Government has taken very
serious steps to prevent the inflow of
smugg'eqd goods, but the smugglers
are not accepting their defeat They
are now looking for new points of
entry, and it has been reported that
the smugglers have shifted one of
their centres, from Dubai to Rangoon.
It was reported in the Economic

emuggled itens being sold in the
ppen market; I raised it, and the
i&da:umamtnmuhtum
thing through governmen
POkl stares. That is mot so.
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fact of the matier js that that part of
the country is ncw becoming more
and more valnerable, the part of Indla
which iz bordering Bangladesh the
part of India which is bordering
Burma, the part of India which is
Yordering Nepal. This side is be-
coming more and more wvulnerable
to smuggling activities They are
now indulging in bringing new
items, not the conventional ones. The
smugglers are smuggling out of this
country new items, for instance,
automobile spare parts; the smugpiers
are bringing gold and opium into
this country. Girls from Kerala—it
may not be a very good thing o
tell—are being smuggled outside the
country, ‘even after all these opera-
tions against smuggling In this
context, what kind of explanation
have Government to offer? ‘They
have failed to arrest 3468 smugglers
who are still absconding. Still more
strange is the fact that they have not
confiscated a single property from
any smuggler. This is as per a reply
given by you to one of the questions
here. I econ tell you if the Minister
is in need of my assistance, the
number of the question and all that
you have answered....

SHRI DINEN BHATTACHARYYA
(Serampore): Yer, you give it.

SHRI C. K. CHANDRAPPAN: It
is in reply to unstarred question No.
4% dated 13-8-76, The Government
say:

“No property has been confis-
cated o far under the Smugglers
and Foreign Exchange Manipula-

torg Forfeilure of Property Act,
1976."

Last time, 1 think it was 6-7 months
ago, when thig Minister camgy with all
enthusiasm tc introduce this Bill, I
think all sides of the House weloomad
tha: Bill. Wc ali extended our full
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bring the smugglers’ ill-goiten wealib
t0 the nationa] exchequer, What
happened in thus case 13 only thus
According to the Government's own
reply to the sume question, they said
that in 235 cases they have 1ssued
notices for forfeiing the properties
und I do not hnow if 1t has been done
by the concerned authorittes Then
*ihe Competent Authonty of Bombay
assued not.ces in 100 cases. The Com-
petent Authority of Madras 1ssued
notices 1n 98 cases. The Competent
Authorty of Delha issued notices
{(only) in 37 cases’ These are the
notices 1ssued under the Smugglers
and Foreign Exchange Mampulators
Forfeiture of Property Act for con-
fiscating tlheir property and the st
of thege top smugglers 1s also given
an the answer But, why, after ssu-
ing the nouces the Government failed
to act even n a single case to forteit
therr property and make a break-
through 1n fighting the smugglers
who are zbsrouding?

When we extended our support to
this legislabion, we expected that the
Government wi'l act in that fashion
Otherw se this will be just an eye
wash Not that T am scrusing the
Government of inaction Not that I
am accusing that the Government is
1n conmvance with the smugglers
Nothing of that kuind The Govern-
ment hag in fact failed to act m a
manner th's Parhament wanted the
Government to act, this nation wanted
the Government to act to bnng
down the ec.fice and the threag cre-
ated by the smugglers to our country

When we extend our support again,
certain questions remain unanswered.
For example, 71 foreign smugglers
are arrested, smugglers who are
foreigners But again a smuggler
who is wanted by the Interpol, who
could come to India, got admitted in
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know? Ang only after his ideptifica-
tion was searched hy the Govern-
ment, it was found that he was &
West Germun citizem. The Interpol
sud thay he was holding a passport.
which was foiged snd the person in
whose Rame he came to India is stil
suive 10 Germany and th.intupol
told ths Government that thup smug-
gler 15 the leader of an international
smuggler® gang for whom they were
searching But this fellow could land
in India and cculd go to a hospital
ang fortunately for us and for the
world he died. Your Police, your
Customs ang your Security could do
nothing This has happened under
emergency I hope Yyou will not
deny this, because, if you have a
mind to deny, I can give the namg of
the smuggler. This has happened 1
our coumry

This s against foreign smugglers.
If they come in the guise of tounsts,
i they come .n the guse of intellec-
tuals and scademucians, what is the
step the Government 1s going to
take” 1 do not think you have done
anything in that regard You have
arrested rome people It 13 good
Many more persons are roaming
about and this point should be taken
care of The raachinery created is 1n-
adequat; to deal with the situation,
to meet the requirements of the situ-
ation Mr Joardar asked about this
This Bill seeks to extend this provi-
sion for another 12 months It is
natural to ask what wil] happen after

smuggling? We do not know why
15 only thinking of
dealing wiln this issue on an ad hoc



20s Conservation of SRAVANA 26, 1898 (SAKA)

try them under the provision of
special courts, You can hang them
it you want. T do not oppose it. We
will leng you all our support. But
“what wo are seying is this. Why do
you want 12 months, in an ad hoc
manner? Agein  the Minister will
tome and ask for another 12 months
extension. That is not the way to
deal with the problem. At what
stage is this proposal now, of setting
up spe.al courts with special powers,
to try and punith smugglers® This
is my question. The Director of
Revenue Inte'ligence, Mr. Sriniva-
s, sad In Calicut which is in my
State, on 1st of July, that the con-
sideration of setting up a special
court was in an advanced stage,
Advanced rtage may be like ad-
vanced stape of pregnancy or some-
thing ka2 that, 1 do not know, I
would like to know from the Minister
as to when this child is going to be
delivered. These ad hoc measures
will not help the situation. OQf course,
we are supporting now because you
will say thot vou are helpless. But
this is not a foolproof way in which
you can deal with such a serious
problem.

Now, regarding smuggled goods
available 1n thg country, Mr. Das
Munsj said ebout this I think that
they are takin, a light view of the
matter If you really want to put
down smuggling you should get the
cooperation cf the people. The DAVP
is putting up an advertisement: Be
an Indian: buy Indian gocds. I think
the money for that Department is
belng spent by the Ministry of Reve-
nue and Finonce, Under that very
board or hoarding smuggled goods
are being rold, not through the co-
operative societies. In  Calcutta
sireets varfous smuggied goods are
available, things like cigarettes
which you ¢nd 1 would ke to smoke,
2 good blade thay we may like to
buy, and so on. Wa are being temp-
ted. And you.are putting up an
Mvertjjumen:  there mying don't
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buy goods which are not Indian
goods. These very non-Indian goods
are bemng soid there under that big
banner which you are putting up.

It is a thame. This happens in all
the bjg wties 1n this country. You
can find this cut if you just go thers
a5 a buyer. If you want 10 creaw
that atmosphere that the people of
this counlry wil) not buy these
things well, you should make such
an arrangement that you should en-
sure that the smuggled goods are pot
coming in the cpen market. The
smugg'ers will not have that audacity
to se'l these thmgs in pubic in
defiuunce of sl laws of the land,

I think the Gevernment has to im-
Flement this legislation with a sense
of urgency and with more serious-
ness. Then only the desired results
will be there. These are some of
the points whick 1 want to bring to
the motice of this Tlouse and the hen.
Minister. ! hope in all fairness the
Minster  while replying to tnis
debate will ealghten us on  these
problemg which we have raised. I
support this amendment.

SHRI VAYALAR RAV] (Chirayin-
kil): Mr. Chairman, Sir, I tully sup-
port this .BIl.l of the hon. Minister and

mmwmamammm of
his Ministry who, by and large, have
dane a good part of their job to check
the smuggling and foreign exchange
racket.

Shri Bhattacharyya and his friends
are always critical

gains made out of it I
they will agree with me that the
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the cpculation of the black money and
thereby they could contain the infla-
tion This 18 the only country which
could control the inflation to a Mminus
pomnt Many Members have spoken
about the different aspects and so 1
do not want to go into them 1n
detmil. Mr Banerjee will agree with
me here that Shri Mukherjee has done
a good job of it Take the foreign re
mittances from the people who are
abroad Three years ago the foreign
remittances: were only Rs 330 crores
Now, 1f 1 am right in February this
year i1t has gone upto Rs 1200 crores
It 15 because of the incentives offered
to people working abroad They have
been able to remit here their foreign
exchange earmings. The money from
abroad 15 more than double because of
this concession Ths 1s the contribu
tion of this Bill. The remttances
from abroad have now gone up 1
would like to draw the attention of thr
Minister to other points I want to
know whether he has studied the prob
lems of the people staying abroad or
he has made any evaluation or ana-
lysis of it To whom have you given
those concessions m the matter of re-
mittances from gbroad® Is it for the
benefit of t{he employee working
abroad or to the nurses and of%ers”
Can they bring such a huge amount of
money from abroad” It is only some
rich people who live abroad who can
do this But when you are giving
incentives and concessions have vou
taken into account the condition of the
salaried people living abroad and
sending part of ther salary of this
country I think you have not made
a study of the problems of the fixed
salary people working abroad No In
centive has been miven to such people

Sir 1 happened to meet a gentle-
man from Kuwait recently He told
me that he had purchased a plot of
land measuring about 10 cents in
Bangalore and wanted to dispose 1t
off He could not do so as the Reserve
Bank objected to it He wrote to the
Reserve Bank and the Reserved Bank

he could sell the land He askeq me
a gquestion, “Do you want me to in-
vest more money in India” This ig a
classic example of harassment

abroad They come with ten to twen-
ty saris for their relations You know
as to how much they are harassed by
the customs authorities Sir, a direct
Air India fight was introduced from
Abu Dhabl to Madras for the conveni
ence of Keralites and others working
abroad As soon as this flight touched
the Madras alrport the customs
authorities pounced upon these pas-
sengers like tigers I say that you be
strict but why can't you have confl
dence 1n the people who come after
two to three years with twenty saris?
Why can't you have a reasonable att:
tude in the matter That fight has
snce been cancelled o

Sir 1 suggest that you may fix some
slab system for ths salaned people
working abroad namely, if they send
so much of amount thev will be given
so much of concession If a man
works abroad and sends a good amount
of his salary to India in foreign ex
change why don't You fix a s'ab system
and allow him to bring something for
his relations I appesl to you to con
sider the problems of the fixed income
group working sbroad If you have
a talk with them you will know their
problems

fs about the of passport.
1 fully support this provision. In

Themtpolnt!wtddlihhw
impounding

¥
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Bl the detention power has been
.given to certain important people,
wven upto the level of Joint Secretary.

Again I would make an appeal to
the Minister. Do not treat all people
sstaying abroad as smugglers. Do not
go on that presumption. Yes, check
them and find out. But unfortunately.
in some cases injustice has been done.
1 know of some cases. 1 can say this
before the Minister, I do not want {o
go into details. When impounding the
passport of a person living abroad, how
do you re-examine the case? who is
the appellate authority? Here if you
detain somebody. there is an Advisory
Board to examine that case and exa-
mine the whole issue. But when you
are impounding the passport of a per-
son, what Is the mathinery you have
to re-examinc the whole issue?

I can cite an example. The man
produced all evidence. He had made
remittances through the Canera Bank,
through the Indian Overseas Bank. All
the accounts of the different amounts
bave been produced. His patriotism
was reported on by the ambassader
dimself. I do not want to go intc
the details. But because of some
persona] reasons. because some-body
had written ‘this man is a smuggler’,
his passport was impounded. This
ig not the way to do il. The
evidence has been  produced before
you. But without reason. some incri-
minating statement was made by a
Deputy Secretary sitting in an embas.
sy abroad, who was prejudiced against
bim, and the passport was impounde<.
This, I think, is not justified. 1 make
an appeal to the Minister to consider
the astablishment of some kind of
appellate authority to examine such
cases on appesl in regard to impound.
ing of passport, whether it is genuine
or whether it has been done out of
persongl prejudice. In  this case I
know it was done on merely personal
prejudice. Ag I sald. the patriotism
of thit man has been exported by the
ambassador himsel?.  Unfortunately,
you could not take a decision. I do
not know whether you had the power
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or who the authority was which took

that decision against him 10 this
matter.

Then Shri Das Munsi was speaking
about films and smuggled goods. Sari
Chandrappan also made a meuntion of
something in that regard. There is an
instance in Kerala where one man
escaped prosecution—I do not want to
mention his name. Shri Bhattacharya
may be interested because he is a big
financier of his party. The party is
called Popular Automobiles. By
making a declaration of Rs. 80 lakhs
of black money. they escaped prosecu-
tion. I am only sorry to say that
your department could not make any
check.

SHRI DINEN BHATTACHARYA
(Serampore). Your Government also
did it.

SHR] VAYALAR RAVI: I was going
to say that. The Kerala Governmenrt
did it. 1 do not know whether they
smuggled him in or not. This parly
had been advertising the availability
of foreign automobile parts. 1 had
appeared in The Hindu in all the
English newspapers; ‘Popular Automo-
biles—available foreign car Spa.<
parts’. How is it coming? Have you
given them an import licence? Or is
it smuggled in? Of course, earlier
there was smuggling. Recently the
Kerala Government’s Economic affairs
department made a search and they
found on big packets ‘Made in Ger-
many’, ‘Made in England’, ‘Made in
America’ everywhere. Later they
found that all this was made in their
factory itself. Of course, they were
smuggling these earlier. But you
allowed them to cheat the pecple and
you allowed these crooks to escape pro-
secution by gwving them a chance to
declare an amount of black mopey o
the tune of Rs. 80 lakhs Shri Bhatta-
charya and his party may be Very
angry for this, He is the sole finamcier

 of his party in Kerala all the time.

SHRI DINEN BHATTACHARYA:
who?
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SHRI VA'YALAR RAVI; Please ask
duri Nmboodiripad

SH.BI DINEN BHATTACHARYA:
I am interested so that [ may get
some money.

SHRI VAYALAR RAVI: I am asking
‘when these advertisements have been
appearing that they have spare parts
of foreign cars and so on, how has it
come about?

Then Bhri Das Munsi spoke about
films. I have seen a photograph of a
famous film producer iouching the feet
of Haji Mastan. He was a film pro-
ducer and actor once upon a time, He
is still ‘claiming to be partriotic (Inter-
ruption), ] want to know how whep
one fine morning Haji Mastan went
into jail all this chain has been broken,
how all this chain of black money
has been broken. What is the expla-
nation given about this photograph
showing his touching the feet of Haji
Mastan? What action has been taken?
Have you made a search on that?
Have you found out what are the links
that these people have? Have you made
any kind of examination of this
matter? You are arresling smugglers
and foreign exchange racketeers. We
are saving money through the black
door but delivering it through the
front door. Have you taken action
against persons who indulge in under-
invoicing and over-invoicing and are
increasing their Swiss bank account?
Have you ever arrested any exportor
or businessmen on this account? The
businessmen are now happy; they have
started ' praising the 20-point pro-
gramme; jt is just hypocrisy. They
want to exploit the name ¢f the pro-
gramme of the government, Big firms
are entering the export business. ] can
give names and I shal] write to Lim; I
do not want to mention the names in the
House, They are doing under-invoic.
ing and -over-invoicing. Some arrange.
ments are made with foreign buyers to
remit the money into Swiss bank
accounts- or other accounts abroad.
You have not taken action against
them and they are flourishing even

Amdt). B

today. The hou, Minister must look
into this matter “also, ' T clted s
example; he can take up one or two
cases and try to put them behind the-
bars along with Haji Mastan and
others. They are equally criminals.
MiHions of people working outside are
sending money to the country out
of their meagre saulames. Remittances
from abroad had gone up to Rs. 1500
crores, The grievances of such people
who send their meagre salaries to our
country should be considered. The-
exploiters and foreign exchange racke-
teers should be put behind bars.
When passports are impounded there-
should be an appellate authority to
examine the whole case. With these
words, I fully support the Bill ......

Wt wy W (77)
qanfs ¥, d@ § vifmwrag
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“There would be serious set back
to the anti-smuggling operations if
the provisions had been allowed to
lapse and hence the President pro-
mulgated on he 16th June, 1976, the
Conservation of Foreign Exchange
and Prevention of Smuggling Acti-
ties Ordinance”

Ve He® g1 A4 WA 15 WEL
1976 ® =13 fA A a6 AT
w1 wraw g1 § e gw i feafr
ATAT WTEX € | WX WY wE WIEd
g fe i @ a@ W A g
Ft Tewlt FT WAIT GIC §F "EA
2 A1 ugfufeer %s‘i:lrrt aHl
frqrom grr wifgd fe wg Adi

a‘rm’nqﬁﬁ# Wﬂ'ﬂwﬂ
wrddr ww W Af w0 6

# wa, o fe
g o A OF Er W &RT SW
femry W v ETpr oW e 3



.13 Consgroation of BRAVANA 126, 1308 (SAKA)

o wfwg ) e W F o,
LY
“Bangla Desh issued yesterday an
emergency Bill which provides for
death penalty to smugglers, hoar-

ders and black marketeers and 14
years imprisonment .,.."
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[SHRI VASANT SATHE i1a the Chair.]

SHRI S M. BANERJEE (Kanpur)*
Mr Chalrman, Sir, 1 rise to support
the Bill und pay my warm comphment
to my hcn. friend, Shty P K Mukher
jee¢ and nome of the officers who have
really worked  hard and established
that theie sre people in this country
whose integrity cannot be challenged.
Recently, when ] went 1o Bombay I
had a talk with some of my Irnends
and 1 was surprised to see 1hat tne
face of Shi  Mukherjee, which 18
apparently a lovable face, has become
a terror to the smugglers He “as
really established that smuggling can
be checkd by taking strong action.

My hon. friend, Shrn M C Daga.
quoted the speech of the Prime Minis-
ter at Red Fort I do not know what
its conmection with this Ball 18 The
Prime Minisier was speakipg about
emergency and saying that it may be
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It this Bill was not there, if this power
was not there with the Government, 1
am sure the bigger smugglers would
have dectated their own terms and 1t
would not have been possible to put
them behind the bars. At that time
it was necessary, and the life of the
Bill which 1s being extended should be
supported by all of us,

A question which has been raised is
whether any permanent siatute ¢
necessary It may not be necessary
1 believe that human nature cnanges
But the nature of a person, who has
been earming fabulous amounts out of
smuggling, might change but it chan-
ges after he or she was hammered

properly
In this case, it was asked, for in
stance, why not burn the smuggled

goods I am one of those who believes
in burming cigarettes Give me any
amount of cigarettes, even foreign
cigarettes I will burm them before
the next day But the point 1s that
the ordinary shop-keepers who deal in
smuggled goods ke blades and scents
are not harming  the country at all
They are not going to harm our con-
ception of swadeshi, the swadesh
andolan or the stwadesh: way of hfe
What is harming us 18 the amount of
gold which is going out of this coun
try Who are doing tus? It is not
the shopkeepers who are selling the
goods, but the big smugglers, who have
a team of experts at their command
who do i1t in conmivance with some
high officials Even though some of
them have been put behind the bars
their partners are still outmde The
hon Minister should try lus bes' U
see that those partners are also put
n jail I know the smugglers die very
hard because they have an interna
tional wing.

The other day soma  people. wen
caught from Vikram Hotel. The hon
Minister said that they were smuggler
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All of them ware forelgners and they
have murdered some people. Bhr Om
Mehta in his reply sald that they were
from France and that they belong to
some internstional ring of smugglers,
who are operating in this country. It
ig difficult to catch them unless such
powers are given to  the officers. Of
course, they have to use them judici-
ously.

My hon, friend, Shri Chandrappan.
gaid that the smugglers have shifted
their operation from Dubai to Ran.
goon. Previously, Dubai was Emug-
glers’ paradise, Now they have shift-
ed to Rangoon and they are sending
some goods through our borders. 8o,
our border areas should be protected.
But the question in  which we are
more interested 1n the things which
are being taken out of  this country.
Has the value of the goods smuggled
out of this country mimmised? The
figures show that the amount of goods
smuggled out of this country m
1974-714 was much more than what it
ig today. That means it has been
checked_ and for that 1 wish to congra-
tulate the hon, Minister once sgain.

Then there is under-invoicing =znd
over-invoicing. 1 fully agree with
Shri Vayalar Ravi and Shri Chandra-
ppan when they say that this should
be checked. I do not impute any
motives. but all the big busincss houses
which are flourishing in the varcus
industrieg especially in the jute
industry, are actually invloved 1n
this under-invoicing and over-invoic-
mg. and they ate conserving
foreign exchange in the Swiss
and other banks, and we cannot put
our hands on their accounis. I have
information with me, I do not want
to divulge it, that they are helping
some of the sons of the big officers
who are being educateg abroad They
are paying them money regularly,
ang that is the attraction for which
they are gaining favours from the
officers. I know that the officers are
generally very good and honest, but
you know we have our soft corner
for pur sons snd daughters, and
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naturally they cannot possibly deny
that obligation. How to arrest this
tendency? It is a very difficult job.
One of the officers, Shri Srivastava,
Director of Revenue Intelligence, put
his hand on the Bajorias and otner
houses, but ultimately he got the
setback of hig life. So, if you cannot
completely eliminate this under-in-
vacing and over-invoicing, at least
try to minimise it in the matter of
jute and other goods So, these
people are there who are doing 1t
regularly, and that amounts to the
worst type of smuggling. A smuggler
smuggles a particle article, but these
people are actually taking away the
money of this country ang conserving
it in foreign banks for their own
interest and for supporting some of
these people who are & menace 10
our society.

Then, the nuestion is whether we
have been able to put our hand on
the various accounts in the Swiss
banks or not. We want to know
whether this is possible or nect, and
i possible, what we have done.

1 had a discussion with the hon.
Minister and I do not wish to men-
tion the name, but I was surprised
to know that a warrant has now been
issued against a person who got one
of the worst type of smugglers arrest-
ed risking his life and got a reward
of Rs. 95,000 for that. This, will dis-
courage persons. If that man has done
something wrong, he should be hang-
ed, but persons who get smug:lers
arresteq risking their lives, property
and business should be properly help-
ed and encouraged.

Then I come to smuggling of jewel-
lery from this country. The tendency
now is to smuggle the costliest jewel-
lery belonging to the old Rajas and
Maharajas, Rajmatas ang Maharanis
and of course the Rajkumans, he-
cause in India nobody can possibly
purchase them. 1 am told, 1 do nnot
know whether it is correct, that the
official valuation of a particular
necklace was Rs. 185 lakhs, I am ye*
to aee it and if I see it, my eyes may
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be duzzled ang I may die, but the
qucstion is that such things can be
-purchased by whom? Only by the
Arab countries. So all efforts are
now being directed to smuggle
iewellery to the Arab countries be-
cause they are able to purchase them.
‘There is no market for them iu the
USA now, ang they will also ultimate-
1y sell them only to the Arab coun-
tries, because they are the persons
who are enarmoured of these things
like big diamonds etc. That ghould also
be checked 1 would also suggest to the
hon. Minister that whatever jewellery
has been seized from the big Mahara-
jas etc, should go to the National
Muszeum and if these Mahara)s etc. are
prepared to donaje them to the Natio-
nal Museum, they should be gccepted.
They should not be arresteg for this.
Suppose a Dparticular Maharani or
Rajmata says, ‘Do not put me in jail;
1ake away all the jewellery anu keep
them in the museum or treasure’, we
should egree. I know, in Moscow,
there is a National Treasure where
all «uch thinge belonging to the Crar
period are kept and they are still
shown to people. Insteag of the
thing going through smuggling to
Arab countries, let them remain in
the national treasure ‘That is my
suggestion, and I hope that the Mims-
ter will consider this.

Then, I want to say something
about selling of the smuggled goods,
If the smuggled goods are here, then
they should be sold in a proper man-
ner 1 am tcld that there 15 a shop
in Nehru Market or somewhere which
is far off from this place, where
these goods are sold. They should
be sold in the Central Government
Fmployees' Cooperative Stores or in
the Super Market One Wilkinson
blade will easily come for a month.
The cigarettes are also cheaper 1
do not encourage these things, but I
do not mind these smuggleq goods
being purchased by our people The
smuggled goods should not be burnt;
that will only be a heriolc action;
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let them be purchused by the pecple
who want them. What i3 the harm
in that? But they should be sold in
open market In a proper manner. In
Bombay, I have geen, all these things
are available. But people cannot
possibly distinguish whether a thing
is fake or real. Three-in-one jg sold
there, and people purchese t(hinking
that it must be a Sony Set or an
Akal Set; they cannot show these to
others, and when they come back,
they find that it .is only a case and
there is nothing inside. That is why
I guggest that the smuggled or con-
fiscated goods should be sold in open
market.

My hon. friend has seid something
about customs. I fully agree that
people should be allowed to bring
something for their own family mem-
bers 1 was present the other day,
and I can sav with confidence and
with all conviction that the customs
officers in Delh, and other placez sre
not so bad; if you bring a bottle of
wine or whisky or some cigarettes or
nylon sarees for your wife, thev do
not bother about these things I have
alvn seen the amount of things that
some people bring—the entire cxcess-
weight con<istg of foreign goods. The
custome offilcers do not ming if ~ome-
bodv brings a bottle of ‘Intimate’ for
hig wife or beloved If instructions
are issued to the customs not to be
harsh to the people, then every per-
son who goes out will bring only
foreign goods Whv do we lose
hockey and other matches® When nur
players go. thev onlv go round to <ee
what possibly thev can take from
there thev are nnt interested in the
game, be it football or hockey I am
rot imputing motives to anv one. But
it i3 a fact that they bring sn many
things Last time when thevy won.
they were let off by the rustoms
Bity  when thay lose naturally  thev
are caught. 1 must admire the worl
heing done by the customs officers
It js a verv difficult job. But one
thing, 1 wotld like to point out
When the sult-cases belonging to @
ladv are searched, it should rot b=
done openly. Tt looks bad. People
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from the gdllery are also watching
the whole thing. Somebody takes out
a brassier ang askg whethey it is
English or Indian. Somebody jg show-
ing a blouse and you ask ‘Is it Indlan
or foreign? This way ladies are put
to shame, After all they have come
to India. They are pot foreign ladies.
“They are all Indians. Treat them well.
If you want to search somewhere, let
there be a proper place where the
ladies’ garments could be searched.
“Some people have to face this humili-
tation, That 18 why I am telling. I do
not want ladies to come with smuggl-
ed goods more than the men. They
have got equal rights. These are small
matters The Minister can simply
issue directives That is a diferet
matter Tf there are two cabins for
searching men and women as w2
have zot with respect to security
checkin, I think that will be better.
Otherw se. they are put in a very
embarrassing position which the
Government coulc avoid.

With these words I support the
Bill I musi egain assure the hon
Minister a young Minister who has
established his  integrity bevond
doubt and has got 3 bunch of de-
voted officers I wish him ail
success. Mr. Pranab Kumar Mukher-
jee has shown his strength and I wish
he becomes stronger in his life—after
all T am at the fag end of my .ife—-
but he is guing to live longer in this
countrv—so {hat these good things
are sharad by mv son or my grand-
<hildren,

o) g€ fey (wt) : arrfa
|7, A qar KA T Az
frrow fyfiy AT fedes 1076
oA Ret A AR F g
few &1 exom xar ¥ & awwar
¥ fo o€ 37 awr x5 fieqrr &% ww-
Pt i wdwifrat ¥ fraw 27 @
Xt vty frar &, agfa ¥+ won
vt qrer weh g ¢ W Wi i
® tr aEwct ¥ q5NF W 3% Pt
LY www W 57,50 © O o Wi

etc, (Second Asadt,) Bi
7 wfewfat 8 feat o g
Wi feur mr & 1 e are wrad
& Tir oy fadeli e 7 Teay W
wT T A7 §, F e wT A
g @rar qmdt Y N0 fot o ¥ @
afev aripifexs, 5%, et e
o A 8 R ITH T e E
fazeit 7 1 werfag™ ®9 F o sATgR
we AT § I FREAI 1T 6T eraNqr
¥ ez T foar @1 §7 arg; e
ar i fggmare & a7 o OF A
Wi HFT w7 FT AL AT}, wiqw
ARz FT QLA A0 8, TF ag o
IATY ArAT A X, W4T A XX A
a5 & 1 1 rerag T TH wmar
Qi) o1 aF T A &, o faedd e
FENCTT §7F 1Y AT G TFT oA
qryEE Ttz | @ T o faw
¥ AN Tz Wby e el oy
wife 7 g7 7A@ AW & A T
amt & % 27 71 whireht &
FTW F TR vN gt ST T
qr 1 2§ foard arqe & faa & g7
St ¥ AT 8 & WrEA Wt WA S
¥ 57 7@ O, wigFTT T I
& TR AD q, ITH TTAM AATB AR
F ITWT 2 FT OA FIY F ¥ 0w
7T 1 AT HUBAT W g frar ¥
fear § 3<% feq 2@ faarn 7 ¥
Fur€ w7 qra ¢ afer § s g fo
TR AZ A AR % ¥1F FQr W A
= dw ¥ qrigw daz 9 5 qr g9
frar€ 3T § 13 W) wRT § e
fadof; wmr &7 wafigya w1 ¥ sSTeTY
®W AT ¥, aewt ol wwr dAv
FW AT X I i wigrs gz dar
&2 fegr qr 9T femi€ cxx s wr w0
w% 2w orfes d@5z & Say A aft
L T7 ®1 w4 r-.n(rm T q7
o fra #rarx fag 7 gaifey s@
A areawar vF § w3 T gy
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gw §, we TPA & wT o o aeext
' v owy & vl @< I wriw-
T 9T % B § FOSTCRT agE fod
B, 3w pre wome feg § | oy A wred
gt fewrr Yoy wai @ wOwt
T srawd w1 aw W@ fedwr
rwfe R A & e § 1w
* 9 geofor ax &, ¥ ¥T o -
wh g e § Wk wTET g91 $3F et
® wriergel ST NyY T § ) ffwr §
FRAT Argar § v T O SeT HE w0
T iy I E 1 T W
' sk §, 7o & wIRTC WA § )
R XS AW & FW FET OO
#Z feur § famy @ QMY AR & ¥TY
FAWOIG | CF WK OT €% BT WA
T 1 xE fawre A qaf aqT QF
ge0 AT w1 ¥% 'y ¥ ) =mafer
Q1 a1 3¢ T A% STk &, 31 AWl
® gTorE w1 & 1 TIX I AT W7
aew T & |

tw fex & forar g3t § f tn
faw ¥ wwawn  gafag wgga
ot § fis wne 77 AwraA ® feay T
M o gAR FTT § ¥ Ty 9 iy |

g a1 farg wdy § 1 o AT
wF I Ty er e §, o gl
i A wrerg gt § 1 o o W@
AT fra fadet et § o0 wrer W
A wTT wer § waifw ger
®a A ¢ 6 9 e, S
g E ¥ AT T guT AR
e qrAfer wifer avz &) ¢ s X
& ITFT W3 FZ [T TN | WA a4
f& w0 §1 I 9T 2w 3T AvNAT
¥ O X WIT A W I wifave
wwE | A g A deeerd et
ag a1 Y 1 Tee<y 71 arg T €
I quT qafifes 91, W wfew
Wy ¥ fF ax 3w wdaqeay

zz wolt o W g ¢ arm,
W & vren e @ St )

v & o Rk e ek & avke
e oy wwole dzw R ?,
sy Mfear den wr o wger ar
5T ¥ 1 Tgt & Zehwder gen oY wtr
zafveiTr ag v aaT Wi KA ¥ wwwer
qgW AT | ¥W FerC T ore o
g wasx Whad w1 v fawr gur v
RIw A gErd gere ¥ wrdre swer
foy & forady ¥w w7 amwy freft § 0
™ fee & vaw awiwe g wifgd o
AT I @ & s 9r fE e
X I@ B e A wfey
e wroaet ¥ oy qa FIN W IEE
Tqr | areovh ¥ . &fer o ad
¥ v §, a1 WrEw agA wua G
§ 0 vu¥ fog e AR @ AETTY
Erft &, ot 7% wTrr 3t ot w1 AT
¢ v A orEd o8 avg & WA
afiecfay A aw awsq A@ &
wrA # waT WA |

g fam awfas §, fawmm w1 soer
awr &vm ¢ 1 wfeq wa fawm w7
aTeR-EATY WY g Afy Aradr wfgd,
afex g ¥ w0 &1 @ wigh

e Wl v & fe oagm A
#r ®1 wa qar s § fe s
wfy 36 & v O X wmwE d
fars, gred © faers, A1 g amn
@ wfefafgdr ¥ qat wway LA
Y g gfaeiEiae sgwet )
Th a6 8 T ¥ qww w0
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| me T T A e A § Fwa
. Tt & foad 3w avaay w3 AT Ty
L gFATT SARE g1 | gEi AW AT
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qifaE EtAr w7 B4

T qE AR A FEAT § R oS
A agT oy § faRet W, F8f g,
L F A AT 6 WA FW AT AQ Al
| SR AZA AW AT AR FY IAAT
‘fq'arsrm"’r% | qaeT 78 fF 9% =@
AT Y ez @A & 5 5, 6w aF
: AT @hT FT IWAE FE AR
 fersam i AT AT | AZ W
- form @ gad @umEa wT wifEy |
m%m%‘ar@'{ 6 WEN TF AT IAY
| ITET §AT TF T8I 8 SART Aga SATAT
| F AR 3 F Ay A IO q
L ER wifesr  wAife wa wdr A o
| Rw et § 1 w1 A AR
;'éﬁﬁ 3 ¥ A4 aaf ? zar ¥w A
Fa5 AR ufeai aga w8 § 1 Fadr
gedt A wed Afsar fdt wew v
T 41 and § faadr f gark 3w #r
g1 AT ARG TFoqHZ o FY ﬂ'f‘e‘.’qT
’a’ga' L g '

5,”6 a1 qH argt tga‘r % e‘aﬁ agr
_- " o q#crg a=rq'r?r 'QF\' qgd | T rﬂreﬁr
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AT FAT FY BET FTH AT FT GIAT
W%&%aﬁgawqwﬂ'ﬁa #r
g1z § 9 AT @y § 1 gg W ad
7Lt TRATAT & A TIHTT &) T JTB
errr 3T =rfgy | ga wiafaan Y
wafy a3% % fau ag @ fag o+ aaq
¥ faare & fau Jw Oear war &, 78
asr @ arafas g AR T/ 9T aeawar
¥ FMA FLA TN IZT ATIAFAT & |

am ¥ segfara &1 a9 F fad
ST 9T ¥ 94T T &, SAA 7 fFwrT
grer B3 o Sura oY 93 g § )
T wewE % aig # @ fagas @r
qAAA FLAT E |

- SHRI K. MAYATHEVAR (Dindi-
gul): Mr, Chairman, Sir, I stand to
support this Rill. All of us are aware
of the anti-social elements who
were indulging in smuggling activi-
ties, Theoy are anti-nationals. It
goes without saying that it is - they
who were responsible for this: un-
precedented inflation in India  and
Government were agble to control this

- by their action. The people expect a

much more effective action by Gov-
ernment against the smugglers.

So far ag Government is concerned,
we have given them . all the powers
that were necessary to put an end to

- the ' smuggling ‘activities that : 'wera

going on in this country. But, I am
sorry to say that only fifty persons
have been arrested—big sharks enly
have been apprehended. For instance
in Tamilnadu Coolie Mastan was a
smuggler who was arrested in

-~ Bombay., But ong Mr, Yasin hag still

not been arrested because in  Tamil-
nadu he was the righthand man of
the then Chief Minister ~of'* Madras
and the supporter of then Law Minis~
ter, Shri Macdhavan, At the time
they were ruling it is they who had

""been = protecting this person " Shri

Yasin who wag a famous international
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that our Covernment has not Dbeen
able 40 arreat this person and put him
behind the bars. Why?

We are having the Extradition

Law, That is applicable to all coun-
tries uniformly, be it USSR, USA,
Britain or France. Why were we not
able to extradity Shri Yasin under
the Extradition Law?

Shri Yamn could have been extra-
dited under the Extradition Law
applicable to all the countries, e
was in Singapcre sometime back, he
was in Bangkok later on ang in the
eagt-guiatic countries 1 am sorry to
say tha: be cawe into India as well
as left India without the knowledge
of the Government. Bir, we will
have to arrest many such people 80
as to annihilote the entire smugghng
activity. Unfortunately, the Govern-
ment of India 15 stil] treating ths
smuggling offence 83 an  economic
offence. I have pleaded three to four

giving them two years imprison-
mm-mumz -. This

sufficient. I plead for a chan
in the law. e "

g
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part of the

ordinary crniminals inmde the jail,
Then only tney will feel sorry for
their offences and when they coms
out, will rectify themselves and
completely change their mode of
life. They are not political often-
ders the; are not political leaders,
to be glven epecial privileges inside
jall. They are pucca offenders under
certain provalons of law, oot caly
of customs but of foreign ' exchaoge

8 lesst they ashould be
treated as ordinary erimfinals under
IPC and soruc cther offences under
the law of the land.
I am from Tamil Nadu, The hon.
Minister knows it,
AN BON. MEMBER: Ang ADMX.
SHRI K. MAYATHEVAR: Thenl
you for the

E
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What are the
having? What are the
having now o bring back all
money or earned money or unearned
money deposited by our smugglers in
loreign banks? Our laws are even
sow siient on this. Some friends were
happy to note that the inflow of money
# larger now as a result of the emer-
tency and sieps taken thereafter.
But that inflow is not sufficlent. Still

:
5
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We are happy with watever action

has been taken by Government agsinst
smuggling activitiss. We are happy
to support it and welcome it and we
will support you in future also if you
take much more serious, much more
effective, action agalnst these people
and try to confiscate the properties of
these smugglers without consideration
of any sympathy for them because
they are not ordinary offenders, thay
are offendery at the national level, they
are not only economic offenders, they
are offenders whose offences are kil-
ling the entire Indian economy. With
this plea, I conclude my speech and
thank the hon, Chairman for giving
me this opportunity.

SHRI B. V. NAIK (Kanara): So
much has been said on this Conserva-
tion of Foreign Exchange and Preven-
tion of Smuggling Activities (Second
Amendment) Bill under counsideration
that it 15 very difficult to add more. I
think the root cause of smuggling not
only in our country, but in the world
at large is—in spite of my own secular
outlook, I have to say this that Islam
does not forbid smuggling. Islam 15 &
religion which does not forbld smugg-
ling justulhoyterbidﬂﬁn;m

MR. CHAIRMAN: Which religion
forbids smuggling?

SHRI B. V. NAIK: I hope the Chair
will tolerate a compliment being paid.
nation.states came,
there was religion and there were few
inhjbitions. In the history of England
there was a time when, particularly
in the 15th and 16th centuries, smug-
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going into the dangerous field, a1l fhe
Muslim countries in the Arab world,
in Dubhai, etc. I hope I have been
able to carry conviction. In Kuwalt
and middle.esstern countries exporting
of amuggled goods i8 carried on as an
opan trade. Collection «of funds is
really big buainess in those countries,
collection of funds, not against re-
ceipts, but parking of their vehicles,
their ships, their trawlers, their
mechanised boats and all those things
are done under the jurisdiction of the
sheikh and is legal, there is nothing
illegal.

SHRI DINEN BHATTACHARYYA
What are you saying? What 18 your
proposition?

SHRI B, V NAIK' The collection 18
an open collection Small people
invest in it. In other words, the root
of our smuggling 18 not 1n this coun-
try but 1t is 1n some of those countries
where it Is permitted

MR, CHAIRMAN' Mr. Nak 18
always original,
SHRI B. V. NAIK In the circum-

stances, if you can bear with that, the
solution for a permanent cure to this
malady should lie, as suggested by
Mr. Chandrappan, in changing the con-
sumer habits in the Calcutta streets,
Bombay streets, port areas and towns.
If you want to put a stop to opium
trade, stop opium consumption; if you
want to put a stop to some other con-
sumption of luxury goods, stop that
consumption, But more important, it
you want to tackle it realistically and
at a political level, you should do this.
But things suggested by Chandrappan
were suggested centuries ago by re-
formers. But it has not been possible.
We tried prohitution, 1t had not sue.
ceeded. Therefore, the solution would
be to tackle it at the root, that is. m
the Arab world, particulary those
countries kmown for smuggling will
have to be tagkleg ai a diplomatic

Awdt) Bl

plate. It is a matier dseenilglly fal-
ling within the precincts of the Minis.
try of External Affairs and if I conld
say 80, on a bilatergl basis fregh initie-
tives particularly with our aister
countries in the middleast by our geoa.
will, which we enjoy might pay divi-
dends, I am not sayiag .that spug-:
glers who contitue to be allegedly,
fairly influential in many parts of the
world and elsewhepe are nof jnfluen-
tial n those countries If {he

reveal it—we can ask the other non-
aligned countries through diplgmatic
channel so that thoge countries impose ,
immediately law in their respective
jurisdiction against the operation of
those smugglers in respect of those
friendly countries, wherever there is
objection. So, from Dubaj, if Pakistan
does not object to the smuggling, they
can carry on the smuggling opera-
tions But if there is a smuggler in
Dubal and India objects to the
smugghng, the State law must come
m This 15 my suggestion and it may
be examined

My colleague Shn Maya Thevar
saxd, something must be done about
foreign banks  considering the
sovereignty of these countries, parti-
cularly Switzerland and others, It
would be a difficult proposition. But
like the vyoluntary disclosure scheme
for tax dodgers, does the mumstrv
have any plan—Stage II—for these
smugglers also” Once the person
who has been locked up behing the
bars comes to know that there is no
escape from it, if you keep the door
open to the smuggler who hus been
detained under COFEPOSA that in
casc he declares in writing, ™I am
holding accounts in such and such
foreign banks; these are the deposit
numbers and these are the specifie
branches, etc”, if he dicloses all such
information which he alone can dis-
close, will it be worth-while to have
a scheme whereunder a Peﬂbn who
admits the guilt, ay in the caze of
non- of taxes, mlaht In &
positiori to be In the good books of



2 plan for these people also?

MR. CHAIRMAN: The same pro-
cedure which you suggested for Dubmi
can be adopteg here also. Why have
different standards?

BHRI B. V. NAIK: If I am carry-
ing on smuggling from Dubai, a port,

knowing whether we are MPs,** or
smugglers. Since there is difficulty
of identification, I would suggest that
the voluntary disclosure scheme
which has been adopted in regard
to tax dodgers may be tried here
also.

MR. CHAIRMAN: Your remerk
is not called for and it wil be
deleted from the records, in respect
of the Chgir. You can include your-
self.

SHRI K. LAKKAPPA (Tumkur)
To preserve the dignity of the House,
his name also should not be included.

SHRI B. V. NAIK: Having
understood the gravity of the situa-
tiom, I would not labour that point,
It you go through the entire con.-
struction, you will see that there
wap absolutely no intention to offend
the dignity of the Chair.

MR, CHAIRMAN: I know you
did not do it deliberately, but that
should not find a place’ eéven in
lighter vien.
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BHRI B. V. NAIK: What I have

that hes been done so far e
inadequate, Since I come from a
constituency, which iz in the West
Coast, there are some
there who ure smugglers. According
to my information, which is based
on the reply given by the hon
Minister in reply to a question, in
Karnataka some properties belong-

|

Yesterday when 1 wus
about the MISA I expressed the
that we would like to see the
when it is outside the statute
of this country. 1 am sure many
hon. Members will join me in that
sentiment. But when it comes to

received
unanimous support from all sections
of the House and I would say that
it should find a permanent place in
the Statute Book of this country. 1
am making this suggestion after
due deliberation and continuous

repeat that it should find a perma-
nent place in the statute book.

SHR1 K. LAKKAPPA (Tumkur):

Mr. Chairman, while supporting the
Bill, T would like to say that the
Statement of Objects and Reasuns
for this BIll says:

“The special provisions for
dealing with emergency contained
in section 12A of the Conservation
of Foreign Exchange und Preven-
tion of Smuggling Activities Agt,
1974 have proved helpful in dealing
effectively with persons engaged

**Expunged ay ordered by the Chair.



235 Conservation of

[Shri K. Lakappal]

in smuggling and foreign exchange
racketeering who, owing to their
large resources and influence, have
been posing a serious threat to the
economy, ang thereby to the
security of the nation.”

Therefore, we have to extend our
support to thig measure.

Enough has been said regarding the
smuggling activities ang the leakage
of foreign exchange. It is the need
of the hour to consolidate the gains
of emergency and act more vigilantly
to conserve our foreign exchange to
prevent the smuggling actiyities in
the country.

So far as the detenus unc_i;'
COFEPOSA are concerned, the people
specially in Bombay are wondering
whether they are really in prison or
in paradise. Even though Parlia-
ment has passed all sorts of laws to
deal with them effectively, I wonder
why they are being given such good
treatment, be it the Central Govern-
ment or the State Government. There
was a report in the Times of India
recently which reads:

“The incidence of coronary
ailments seemg to be exceptional
high among the COFEPOSA detenus,
judging by the relatively large
numbers in which they have been
admitteq to the prison warg of the
St. George’s Hospital in Bombay
since the crackdown on the alleged
smugglers and racketeers in foreign
exchange. By itself, this would
have interested only those involved
in advanced medical research, but
public interest, indeed concern, has
of late been aroused, and for good
reason, because many of the detenus
supposed to have been laid up with
serious heart trouble have been seen
merrily moving around the city;
some have, in fact, been caught
sneaking back into their hospital-
cum~prison in the wee hours of
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the morning. Whether they have
been going out on their traditional
business or pleasure or a judicious
combination of both has not been
fully established.. But it is beyond
doubt that they could not have
embarkeq on their nocturnal prowl
had they been what they claim to
be: heart patients.”

On the pretext of heart ailment, the
detenus have been having wvirtually
all freedom to move about the city
and meet people who are engaged in
smuggling activities, those who are
defending and backing them.

“It is against this background
that the Chief Minister of Maha-
rashtra, Mr. S. B. Chavan, has or-
dered that all COFEPOSA detenus
under treatment at St. George’s
Hospital be transferred to J. J.
Hospital.”

I am not criticising the Chief Minister
of Maharashtra, but why should such
lenient treatment be meted out to
them? The people of this country be-
gin to feel that the smugglers are
respected by such treatment. I know
that you are doing very good work,
but please give good treatment to
the poor people, give them food,
shelter and clothing, but not to these
people who should be treated mrerci-
lessly.

Recently the hon. Minister stated at
the Calcutta airport that smuggling
to our neighbouring countrieg is on the
increase. Though special arrangements
have been made and a collectorate has
been established, still the smuggling ac-
tivitieg are rampant in these areas
There are certain people in deten-
tion who are operating with the con-
nivance of big people who are defend-
ing them. It may be that some of
them are lawyers or belong to nig
business houses.

MR. CHAIRMAN: He may con-
tinue day after tomorrow,




